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The House then adjourned for lunch 
at one minute past one of the clock. 

The House reassembled after lunch at 
thirty minutes past two of the clock, THE 
VICE-CHAIRMAN, (SHRI RAM SAHAI) in the 
Chair. 

THE FOREIGNERS (AMENDMENT) 
BILL, 1968—contd. 
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If in Catholic hierarchy, Indian Chris-
tians can rise to the position of Cardinals 
(there are already two) and if Indian Nuns 
are good enough for European Convents, 
there is no reason why we should seek the 
services of foreign missionaries in India. 
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"To bring Christian influence to bear 
directly upon the people of the Central 
Indian States." 
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The question was proposed, 
SHRI    JAGAN    NATH    BHARDWAJ 

(Himachal Pradesh) : Mr. Vice-Chairman, I 
think at this stage—or even earlier—it is not 
possible and it is not desirable that we can put 
a stop to the entry of foreigners into our 
country. Ours is a vast country, there are 
wonderful things here. And why should we 
deny the visit to our country of anybody on 
earth ? 

Now, the point is that there are some sort 
of foreigners like the hippies. Their activities 
have become so doubtful   that   it   is 
3 P.M. 
high lime that we had a strict watch over their 
activities. The remedy to this situation is that 
these people should be properly registered and 
licensed. Their activities should be thoroughly 
watched by our Government. I must say a 
word of appreciation for the work that the 
foreign missions have done in our country. In 
the field of education and medicine they have 
done much. In the field of higher values of life 
they have done much. Recently I was in Goa. 
Whereas earlier they did not know what is life, 
now they know how to live properly, how to 
make a small beautiful hut. 

Sir, our country is a vast country and there 
are people with many habits and many ways 
of life. Goa which was once backward has 
been transformed by these missionaries. 
Therefore, we cannot deny that we must be 
thankful to them for the work that they have 
done in our country. Now the stage has come 
when in the interest of our nation it is neces-
sary for us to have certain sort of control over 
their activities, I am sorry to observe that what 
these missionaries now are doing in our 
country is to teach their foreign ways of life. 
We have now decided to create a socialistic 
pattern of society. But the activities of these 
missionaries are such that they do not fully 
encourage that way of life. They teach an 
abnormal way of living, just like time-serving. 
The result is that our future generation is being 
moulded in that direction. Not only innocent 
and ignorant people but also the educated 
people are attracted by their way of life, the 
officers who are, in charge of execution of 
policies in our country, the educated class are 
tempted by them. Whereas in order to create a 
socialistic pattern of society what is needed is 
a simple way of life inkeeping with the Indian 
traditions, inkeeping with the Indian resources, 
inkeeping with the Indian society. Therefore, 
at this stage not only control, even restriction 
on their activities is necessary. 
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For example, the missionaries have their 
schools here and they open new ones. You 
know perhaps that most of the missionary 
schools have been opened with concessions 
granted by Government. Since we cannot 
allow concessions to our private schools, we 
should not give so many concessions, liberal 
concessions to these missionary institutions. I 
remember a case at Bombay. In the Fertililiser 
Corporation of India the missionary schools 
applied for certain concessions. They wanted 
free land. They wanted all facilities. For their 
way of life why do they want facilities f* We 
agree that anybody can carry on useful 
activities in our country. But what is needed is 
two things—proper control and no undue 
liberal concessions. 

Lastly, these hippies are not landing any 
charm to our country mess. As a matter of 
fact, they are unwelcome guests. There should 
be proper control over them and their activi-
ties. It is feared that they might be spies or 
doing things which may not be desirable in the 
interest of our nation. Therefore, some check 
on these unwelcome guests  is necessary. 
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SHRI M. RUTHNASWAMY : Mr. Vice-
Chairtnan, Sir, first of all, I wish to take my 
stand purely on constitutional and legal 
grounds. According to article 25 of the Cons-
titution—I am quoting it—"Subject to public 
order, morality and health and to the other 
provisions of this Part, all persons are equally 
entitled to freedom of conscience and the right 
freely to profess, practise and propagate reli-
gion". So, Sir, this article provides for the 
freedom of all persons, not merely the citizens 
of India and it is for all the persons either 
coming to India or residing in India to profess, 
practise and propagate religion and propaga-
tion includes conversion from one religion lo 
another. So, Sir, the Constitution provides for 
such freedom of conscience, for such freedom 
of religious propaganda and I cannot see how 
Parliament would be entitled to pass a Bill 
putting obstacles in the way of exercise of this 
freedom, the freedom of religion of any person 
either coming from outside to India or residing 
in India. An Orissa Bill which wanted to 
restrict the freedom of conversion from one 
religion to another has been struck down by 
the High Court a month ago. This Bill, if it is 
passed, will be ultra vires of the Constitution. 
And, therefore, I do not see how this Bill can 
be passed or accepted by the House or by the 
Government. I hope that good sense of this 
House will prevail and prevent this Bill from 
proceeding any further. 

As far as the allegations made by the hen. 
Member against the subversive activities of 
the missionaries are concerned, well, there is a 
law, ordinary law of the land. There is the 
Home Minister. There is also the para-
phernalia of Government institutions. And 
there is the ciiminal law which prevents the 
undue use of this right. All these safeguards 
are there to prevent any abuse of this right of 
people to convert from one religion to another. 

Especially, the timing of this Bill is very 
inappropriate. At a time when we are denou-
ncing Uganda and other African countries for 
their racial prejudice, for their racist policy 
here we are bringing a Bill to prevent 
missionaries from outside from propagating 
their religion. 

Sir, there is also the question of preserva-
tion of fundamental rights. I am surprised that 
a member of the Jan Sangh, which has been 
prominent in the defence of fundamental 
rights, should have brought in this Bill, which 
affects one of the most important fundamental 
rights guaranteed in the Constitution. 
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SHRI N. JOSEPH (Andhra Pradesh) : Mr. 
Vice-Chairman, Sir, I vehemently oppose the 
Bill. 

The hon. Member supported his argument 
by saying that there was a missionary in 
Mysore who asked Christians to vote for the 
Congress Party which is led by Mrs. Indira 
Gandhi. His argument seems to be not that 
these Christian missionaries are anti-national 
or subversive. But his feeling seems to be that 
the Christians committed a sin by supporting 
the Congress Government, and the Congress 
Party. It is not only Mysore, but the Christians 
in the whole country supported this 
Government and the Congress Party. I say, 
Sir, that it is not only the Cbristians of Mysore 
who vehemently supported the Government of 
Mrs. Indira Gandhi, but all down-trodden and 
oppressed people all over the country 
supported it. Is it a sin to support the Congress 
Government and Mrs. Gandhi's Government ? 
We supported Mrs. Gandhi because we 
believe that her policy is only the salvation for 
the oppressed. 

Then, Sir, our friend misled the House by 
saying that the Christans have increased from 
1936. He is ignorant of the facts now existing. 
No missionary, whose aim is to spread of any 
religion, is being given a transport. He is given 
a transport only when he wants to start his 
work as a technician or engineer or scientist or 
doctor is given a passport. No missionary can 
be allowed there if he intends evangelistic 
work. Therefore, it is not correct to say that 
missionaries are coming here to preach 
religion. Sir, he speaks about the Scheduled 
Castes and it seems that he is not able to digest 
the acts of the Government helping the 
Scheduled Caste Christians. Are they not born 
in this country ? Are they not having the same 
"disadvantages along with their brethren 
Scheduled Caste people ? Is the Government 
morally and legally justified in separating one 
section of the Scheduled Castes from the other 
on the basis of religion in a secular State and 
deny the special privileges to a section of the 
same caste which have been given to the other 
section ? Does not the hon. Member see that 
the Scheduled Caste Christians and Scheduled 
Caste Harijans are living in the same village 
and in the same hut under the same 
humiliation ? They suffer the same poverty. 
Then why is it not justified to have the same 
privileges for the Scheduled Caste Christians 
also as Scheduled Caste Harijans ? 

Sir, he says that the missionaries are 
propagating the cause of America. Our great 
religious leader, Swami Vivekananda, went to 
America and he was given a grand reception 
there. Is it not written in our books ? Very 
recently, Balyogeshwar Swami went there. 
What sort of reception he was given in foreign 
countries ? Is it not because of the adherence 
to Hindu principles of these people that these 
people gave foreign currency and so many 
things which are brought over here ? Why 
should our hon. Member get worried about 
only 1.5 percent of the Christians in India ? 

There is only one more point. I think the 
hon. Member has confessed the religious 
prejudices that he has against one religion. Sir, 
there are Christians, Buddhists and Hindus and 
all these people are enjoying the same 
privileges in a secular State. If a Christian 
missionary speaks that somebody should 
convert into Christianity, it is a sin. But some 
people are going about in the name of some 
religion and forcing the Cnristian people to 
become Hindus back. They say that they will 
be given certain privileges if they become 
Hindus again. Is forcible conversion not a sin ? 
Is it a sin only for the Christians ? It is not 
proper for the mover of the Bill to speak on 
religious basis in this country which is a 
secular country. 

Everybody knows that our Jawaharlal 
Nehru, our Raj agopalachari and Mahatama 
Gandhi were educated in Christians 
institutions and several times Mahatama 
Gandhi and Raj agopalachari referred to the 
good work that these missionary institutions 
were doing. Even today, there are some many 
intellectual leaders of this country who have 
been educated in these institutions. 

He says that these Christian missionaries 
are agents of C. I. A. When the missionaries 
found to the C. I. A. agents then they are sent 
to their countries back. But while the political 
parties and individuals who are supporting the 
C. I. A. and who are taking money from the C. 
I. A., where should they be sent ? Should they 
be sent to Andamans? Is it not the greatest sin 
to commit themselves to the C. I. A. which is 
anti-national and anti-Indian ? We are reading 
in the papers that there are people in our 
country who are helping the C. I. A. and they 
are only the people doing as was agents from 
the parties to which the hon. Mover of the Bill 
belongs. That party is responsible for helping 
Jhe CIA activities in India.   So, I appeal to the 
august 
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House to think about these things, decide and 
oppose the Bill vehemently and see that we 
are united secularly, economically, socially 
and politically. With these words, I take 
leave of the House.  Thank you very much. 

SHRI BALACHANDRA MENON 
(Kerala) : Sir, I oppose this Bill. We are 
famous the world over for our spirit of 
tolerance. That is how we have been looking 
at religion. 

No religion is narrowly national. Though 
I am not a religious man and though I do not 
believe in any of these religions, I do feel that 
every one has got a right to join any religion 
of his choice. That is his fundamental right 
and we have no business to interfere in that. 

We in the East have been responsible   for 
the   conversion   of   people   into Christianity. 
The philosophy of   Christianity  which speaks 
of  brotherhood,    the    fraternal    relationship 
that    Islam    preaches    and    the    
philosophy 
of    the   Gita,    all   these    have   contributed 
to   world    culture.   It   is absolutely wrong to 
think of religion   in   narrow   national   terms. 
If there are CIA agents in the   country   it   is 
for   the Government to send them out but no 
one should stand in the way of any   religion. 
The  right of propaganda is the right of every 
individual.   Lokah    samastah    sukhino   
bhavantu. 
Even    during    the   Vedic   period   they 
wereallowed    to    exist.   This   is   the   right 
of theindividual.   If you have faith in your  
religionnaturally    you    will   see  that your 
child alsoadopts   it.   If   I   have   no faith in 
religion Iwill try to teach my child about it, 
and   if   Iam   able   to win it over, it is well 
ard good ;if  not,  it   is   fundamental right   to 
join anyreligion which it wants.   I do   not   
want   anysort of State interference in these 
things.   Thevery   foundation  of our 
secularism lies in thisthat we respect all these 
religions which   wantto flourish.   I therefore 
suggest, inour anxietyto see the CIA out let us 
not chase shadows. 

Comiiig as I do from Kerala where we 
have got the oldest Christian church, coming 
as I do from Kerala where we have got the 
oldest followers of Islam, coming as I do 
from Kerala where we have got the oldest 
Vedic Brahmins and also coming as I do 
from Kerala where the oldest Jews are there, 
this tolerant outlook is one thing which we 
have got and that at least should not be lost 
by our narrow national prejudices. That is all 
that I would like to say. 

SHRI F. H. MOHSIN: Mr. Vice-
Chairman, Sir, I am glad that many Members 
have evinced interest in this Bill and contri-
buted to the debate. Shri Man Singh Varma 
has moved this amending Bill which seeks to 
amend sub-section (1) of section 3 of the 
Foreigners Act. lie wants to add a proviso 
which reads : 

"Provided   that   the   Central   Government 
shall, by   order,   prohibit entry of a foreigner   
into   India   if it is satisfied that the   foreigner   
seeking   entry   into   Indi3 is likely    to   
engage,   overtly   or covertly, 'in any 
proselytising activity." According   to   the   
Statement  of Objects and Reasons,   the   Bill 
is intended to restrict the entry   into   India   of 
foreign missionaries who were   stated   to   be  
widely   abusing the freedom presently   
available to them to carry on their   
proselytising   work   with    the result that 
disruptive   and   subvertive   activities are on 
the increase in the country. 

Sir, in sub-section (I) of section 3 of the 
Foreigners Act, 1946, the provision reads as 
under:- 
"The Central Government may, by order, 
make provision either generally or with 
respect to all foreigners or with respect to 
any particular foreigner or any prescribed 
class or description of foreigner for 
prohibiting, regulating or restricting the 
entry of foreigners into India or their 
departure therefrom or their presence or 
continued presence therein." 

Under clause   (a)   of  sub-section   (2)   of 
section 3 of the Foreigners   Act, orders can be 
issued to provide   that   a   foreigner   shall not 
enter India   or   shall   enter   India   only at a 
specified time and   a specified place and sub-
ject to such   conditions   on  arrival as may be 
prescribed.  So it will thus be seen that under 
the existing   provisions   of  the foreigners Act 
there  are  sufficient   powers   to   regulate the 
entry of   foreigners   and   also   to check their 
activities in India.   Even under the rules and 
regulations   under   the   Passport   Act,    
1920, there are provisions to check such 
activities of the  foreigners ;   before   actually   
issuing   the passport or visa one can see with 
what intent a foreigner   wants   to   visit India.  
Under the policy    governing     the     
admission    of   the foreign   missionaries   in   
India   foreign   missionaries   coming     for     
the     first   time   are admited   only   if    they     
possess   outstanding qualifications   and   if no 
suitable Indians are available.    This   is the 
policy of the Government.    In   the   case of  
missionaries   coming 
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for medical, educational and other important 
work the need for ensuring that the services 
rendered by the institution to the locality does 
not suffer for lack of personnel is also borne 
in mind. It is our common experience that 
there are so many schools, hospitals and other 
institutions where the missionaries are 
coming and working since a long time. 
Unless we get Indians to substitute them we 
cannot bar the entry of the missionaries if 
their services are quite essential to such insti-
tutions. So all applications for entry into India 
from foreign missionaries are duly examined 
by the Government of India before they are 
granted permission to enter the country. My 
friend, Mr. Varma, has said that many of the 
missionaries who have come to India are 
engaging themselves in antisocial and anti-
national activities. There might be some 
instances ; I do not say that there are instances 
of that sort. But whenever we have came to 
know of such activities we have taken action. 
We cannot certainly make a generalisation 
and say that they are all indulging in 
prejudicial activities. Many of the 
missionaries are doing very good work. They 
have gone into the most backward and tribal 
areas and have provided the people there with 
schools and hospitals which none of us has 
done so far. I would only urge upon those 
people who criticize the missionaries' work—
of course if to go and work in these backward 
areas. Missionareis indulge in anti-national 
activities they must be thrown out ; there can 
be no second opinion about it. But when there 
are missionaries who are doing very good 
work, which we Indians have not done at least 
they deserve a little praise from us and from 
everybody else. 

According to the information available 
with us the number of foreign missionaries in 
India excluding those from Commonwealth 
countries was 5783 in 1954. In 1955 they 
numbered 5705 and in 1969 the figure came 
down to 3663. In 1970 the figure was 3,334. 
In 1971 it was 3,144. So, it can be seen that 
from 1945 when the number was 5783, it has 
come down to 3,144. 

SHRI PITAMBER DAS : Excuse me, I 
would like to know whether this trend in the 
numbers falling is on account of any parti-
cular policies pursued by the Government or 
is it in the ordinary course ? 

SHRI F. H. MOHSIN : Surely it is the 
Dolicv of the Government   to allow only 
such 

missionaries whose services are quite essential 
for the running of institutions like educational 
institutions, hospitals and other social activi-
ties. We also make it a point ordinarily not to 
admit a missionary solely for evangelistic 
work. Form the Commonwealth countries—I 
have got the figures—the total number of 
missionaries at present is 2,265. Although I 
have got the figures from various nations, I do 
not think that it is necessary. Anyway, it is 
very clear to the House that the number of 
foreign missionaries coming to India has been 
decreasing significantly. Under the existing 
provisions of the Foreigners Act, 1946, the 
Government have adequate powers to prevent 
the entry into India of a foreigner whose 
presence is not wanted here. My friend, Mr. 
Varma, also wants us to take precautions 
before their entry, but how are we to know 
before his entry that this man is going to 
engage himself in anti-national or anti-social 
activities ? Later on, after his entry, if the 
Government comes to know, of such activities 
we will certainly take action. For the 
information of the House I may say that we 
have served orders to leave India against ten 
persons in the year 1967-68. The missionaries 
belong to various countries, including the U. 
K., America, Canada, Italy and Portugal. It is 
clear that we have not hesitated to take action 
against any missionary who has engaged 
himself in undesirable activities. My friend, 
Mr. Ruthnaswamy, quoted the constitutional 
provision. Article 25 (1) says:— 

"Subject to public order, morality and 
health and to the others of this Part, all 
persons are equally entitled to freedom of 
conscience and the right freely to profess, 
practise and propagate religion." 

It is, therefore, open to any person to 
carry on religious propaganda on legitimate 
lines. We cannot stop religious propaganda 
altogether. It is their fundamental right and it 
is the right of all religions to propagate their 
own religion freely, but we do not want any 
type of conversion through force or through 
unfair means or illegal means or through some 
other temptation. If any complaints are 
received, we try to take action against such 
persons and we have already taken action. 

SHRI H. S. NARASIAH (Mysore) : The 
question is whether the Constitution is 
applicable to the foreigners or only to the 
citizens of India. 
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SHRI F. H. MOHSIN : This position is 

for all persons. Mr. Varma said that the policy 
of the Government was only to capture votes. 
I strongly refute that. Of course, if the 
minorities have voted for our party it is for the 
secular ideals which our party professes. How 
can you expect, Mr. Varma with the ideals of 
your party that the minorities would vote for 
your party ? It is only because of the ideals of 
the party and the election manifesto they were 
attracted. Why only Christians ? Quite a large 
section of all communities, the majority of 
Hindus, I think 80 per cent Hindus, have 
voted for us and also a good percentage of 
other minorities. So, it is not with any other 
idea that those persons • have voted for our 
party, it is for our ideals that they have voted 
for us. 

Mr. Verma mentioned about a circular 
that was issued by the head of a church in 
Bangalore. Sir, it was not at our instance that 
the head of that church might have issued any 
circular, if he has issued any circular. But it 
was his right to give directions to his own men 
or to advise his own men. He must have done 
it of his own accord, of his own free will. 
How can any one stop him from giving 
advice. The hon. Member also mentioned that 
the converts to Christianity from the 
Scheduled Castes should not be treated as 
Scheduled Castes. It is a question for the State 
Governments to decide and if they decide in 
one way or the other, we have nothing to do in 
the matter. 

He also made a point that foreign money 
was coming into India and that it is used for 
illegal and immoral purposes. Of course, we 
know that foreign money is coming. Many 
hospitals and schools are giving monetary aid 
from the foreign churches and foreign 
organisations and foreign missions abroad. 
We know. But we also know that some of this 
money which is coming into India is put to 
bad use. Government is aware of these things. 
We have also announced that we are thinking 
about bringing forward legislation to regulate 
the entry of such foreign money into India so 
that it may not be used for illegal and immoral 
purposes and for anti-national and anti-social 
activities. 

So, it will thus be seen that we have alrea-
dy got adequate powers under the existing 
laws to regulate the admission into India of 
foreigners. If a foreign missionary comes to 
notice, of indulging in any undesirable acti-
vity, suitable action has   been   taken and will 

be taken against him under the provisions of 
the appropriate laws. Any person promoting 
conversions of any law can be adequately 
dealt with. We have got the provisions of the 
IPC under which any person engaging himself 
thus can be punished. It is under sections 352, 
506 and 508 for dealing with general offences 
by the use of criminal force or by criminal 
intimidation. So we have adequate provisions 
and I do not think there is any necessity for 
this Bill. If we agree to his legislation, it is 
likely to create an erroneous impression 
amongst the public that there is a largescale 
conversion by the foreigners of peo  pie from 
one religion to another in this country. Such an 
impression in its turn is likely to create tension 
and a feeling of uneasiness amongst the 
various sections of the public who are at 
present living in peace and amity. 

So in the interest of maintaining harmo-
nious relations amongst the people professing 
the different faiths, I do not think that such a 
legislation is appropriate. I would appeal to 
the hon. Member not to Press   his Bill. 
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The Bill was, by leave, withdrawn. 

SHRI BHUPESH GUPTA: Sir, the other 
side applauded. Very good. But a better ges-
ture will be that when we ask them to with-
draw a Bill, they should do likewise. 

THE    PUBLICATION    OF    POLITICAL 
PARTY   ACCOUNTS BILL, 1968. 

 


